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;1 to 4 though time was granted,
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'ng on 18,3.2002.
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counsel appearing on behalf of

- the applicant and also Mr.A.Deb

. Roy, SreCe0e5.Ce for the reaﬁmnﬁent
Mr.8.9%ma learned cuunsei;stéged
that the applicant’has obtained
the necessary reliefs and he =
does not want to press the applie-
cation. Accordingly, the applicae
tion 4s dismissed as not‘press,
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8hri Prantosh Roy, IFS,
Deputy Director, Manas
Project, Barpeta Road, Dist.-Barpeta,

fssam.

=~ AND -

1. The State of Assam,
the Chief Secretary,

Assam, Dispur, Guwahati—é.

Guwahati~&.,

e The Joint Secretary to the Bovernment
of Assam, Forests Department, Dispur,

Guwahati~&.

4, The Principal Chief
Forests, Assam, Rehabari Guwahati-g. .
~

5, The Union of
ite SBecrebary to the

India, Min

4. The Director

2. The Secrebary to the
Aasam, Forest

istry

india,

General of

Department,

ADMINISTRATIVE TRIBUNAL

Tiger

Government of
Dispur,

Conservator of
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: GLWAHATI

Applicant

represented by
Government * of

e

represented by
Government of

of Environment &
Forests, New Delhi.

Special  Becretary, -Minist
Environment % Forests, Bovernment of
India, New Delhi.

7. Shri J. Ahmed,

(fficer of

Forests, Hills, Haflong.

the

Planning
Conservator
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1. PARTICULARS aF THE _ORDER _AGAINST WHICH = THE
APPLICATION IS MADE - i
The present application is directed against -  the
notification dated 27.7.206481 by which =& S8tate

Forests



Fesy

. s P ——
e et

‘ SRty S e afamTy

i . o ive Tribunmal
I\"'} o
, - et :
Service Officer is h%img'pb%té% on fYransfer to an IFS
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poest in violatibn_of the—IFS§—T @) Rules, 1966 and to

deprivation of the Applicant who has been posted to a

cadre pmﬁt..

2. JURIGDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of
the application is within the jurisdiction of  this

Hon'ble Tribunal. ' !

S. LIMITATION

e i sty bt 404

The  Applicant further declares  that the

cadre

the

fon-

application is filed within the S limitation  period -

prescribed -under Section 21 of the Administrative

Tribunals Act, 1985.

4. FACTS OF THE CABE

4.1 That the present Applicant has approached this

Hon'ble Tribunal making a grievance against posting  of

non—-cadre officer to the cadre post to thé deprivation
of the Applicant who has been posted to- a non-cadre
post inspite of the fact that as per the provisions of
the relevant Rules, cadre post can only be filled up by
a cadre officer. Be it stated here that the Applicant
is an IFE cadre officer and the officer who is sought
fovbe posted to an IFS cadre post by the impugned order
belongs to 8State Forests Service Cadre, hereiﬁafter

referred to as BFS,

4.2 That the Applicant is an IFS Officer, with his year

of allotment as 1991 and he belohga to the Assam  Wing:

of the Joint © cadre of Assam—~Meghalaya. By &
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BS Députy Director, Manas Tiger Project, Barpeta Road,

Barpeta on his promotion to the senior time scale of

pray. The poﬁf of Deputy Director, Manas Tiger Project

is not born in the IFS cadre and the Applicant being an

IFG Officer could not have been posted: to the said

post, same being not a cadre post.
A copy of the notification dated:® 29.11.99 is

annexed herewith and marked as Annexure—1.

4.5 That there is no dispute that the post of Deputy

Director, Manas Tiger Project is not a cadre post and

that the Applicant being an IFS Officer could not: have:

been posted to the said post in violation of Rule 8 and

? af the IFS (Cadre) Rules 19467 The provisions of the

aforesaid rules are quoted below

"8. Cadre posts to be filled by cadre officers— Save

a8 otherwise provided in these rules every cadre

post shall be filled by a cadre officer,

?. Temporary appointment of non—cadre officers to

cadre posts. ~ (1) A cadre post in & State may be

filled by a person who is not a cadre officer if
the State Goverrnment "or any its Head of Department
to whom the Gtate Government may delegate its
powers  of making appointments to cadre posts". is
satisfied -

(&) that the vacancy is not likely to last for more

than three months; or

(b) that there is rno suitahle cadre officer available
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to filing the vacancy:

Provided that where a2 cadre post is filled by &
non-select list officer, or & select list officer
who is not next in order in the select list, under
this sub-rule the State Government shall forthwith
report the fact to the Central Government together

with the reasons therefor.

Where in any State a person other than & cadre
officer is appointed to cadre post for a period
exceeding three months, the Btate Government shall
forthwith report the fact to the Centrazl Government
together with the reasons far making the

gppointment:

provided that s non-select list officer, or
a select list officer who is not next in order in
the select list, shall be appointed to 2 cadre
post only with the prior concurrence of the Central

Government.

On  receipt of a report under sub-rule (2) or
otherwige, the Central Government may direct that
the State Government ahall - terminate the
appaointment of such person and appoint thereto a
cadre officery add where any direction is so
issued,  the Btate Government shall accordingly

give effect thereto.

Where & cadre post is likely to be filled by =&

person  who is not a cadre officer for a period

gxceeding six months, the Central Government  shall



ey

LE0 BEEANER AR € 2G
| Centr " . .= Tribunal
i |4 AYS /40

UG AT NI
Guwahati Bench

P@p@?t: the full facts to the Uhimn Public Service
Cm&migﬁion with the reason for holding @ that no
suitable officer is available for filiing the post
and- may in the light of the advice given by the
Union Public Service Commission givé suitable
direction to the State BGovernment concerned.
4.4 That on the other hand the post of DCF/DFO,
Honitpur East Division, Biswanath Chariali is an. IFs
éadre post and can only be manned by an IFS Officer. IN
this connection letter No. FE.24/44/87 dated 8.1.946 and
the letter NO. 17ﬁ$ﬂ/ﬁl/?4«iF8.II'dated 27.4.2481  may
be referred to in which the said post has been clearly
mentioned éﬁ an IFS cadre post. The said post  was

encadred in the year 1982 and the mame was notify vide

letter No. FRP.12/71/85 dated 9.11.72. Earlier the said

post was known as DFO, Economic-I later on renamed as
DFQ, Sonitéur East Division during 1981. The P{CF,
Assam by his letter No. FE.Z24/44/87 dated 28.12.94,
while forwarding the list of IFS and 8F8% cadre post had
shown  the post of DF, Sonitpur Eaﬁt as an IFS cadre
post. In the notification dated 9.11.95 issued by the
Government of India, Ministry of Personal, PG L2
Pensions, New Delhi amending the IFS (Pay Rules) 1948,
22 poste have been shown as DOF (Territorial) as the
IFE8 cadre post, apart from other posts  which include

the post of DCF/DFO, Sonitpur East Division.

Copies of the letters dated 8.1.96, 2V.4.2081,

28.12.94 and notification dated: 9.11.9% are

annexed as Annexure—2, 3, 4 and & respectively.
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The épplicént craves leave of this Hon'ble
Tribunal for & direction to the Government of
Assam in the Forests Department to produce the
copy of the letter No. FRP.12/71/85 dated

F.11.72.

4.5 That there are only 9 territoriazl divisions held by
IFG officers as against the said 22 divisions. On  the
ather hand 19 territ&rial divisions are held hy &FS
afficers against there & divisions. There are
altogether 33 cadre posts including the said -l
divisions meant for IFS officers, However, it appears
that the Government of Assam in the Forest Department
is  violating the IFS (Cadre) Rules, 1966 and’ are
posting OF8 officers to those cadre posts inspite of
the fact that IFS cadre officers are available and the

said officers are being posted to SF8 cadre post.

4.6 That the fact that the post of Deputy Director,
Manas Tiger Project is not a cadre post is admitted by
the Government of Assam in the Forest Department. In
its written statements filed inm 0A NO. 3 of 1996
(Chandra Mohan, IFS -ve- Union of India % Ors.), the
Government of Assam clearly admitted that the said post
is.a non—cadre post. The Applicant craves leave of the
Hon'ble Tribunal to refer and rely upon the sgaid
written statement at the time of hearing of this 0A.
Further in  the gazette notification dated 4.7.1998
notifying the Revision of Pay Rules the said post has
not been shown as IFS cadre post, unlike other posts

which have been shown as "Rorn in  Indian Forest
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Service", meaning thereby that the said post is born in

the Qtate Forests Service cadre.

The Applicant craves leave of the Mon‘ble

Triburnal to produce the copies of the ROFP Rules

at the time of hearing of this 0A.

4.7 That from the above narration of the facte and the

rules, it is crystal clear that the post presently

being held by the Applicant is a non-cadre post and the

post of DCF/DFO, sonitpur East Division is an IFS cadre

post. This being the position, as per the provisions of

Rule 8 & 9 of the I[FS (Cadre) Rule 1964, quoted above,

the Applicant is required to be posted to an IFS cadre

post and he cannot be continued in a non—cadre post. Re

it stated here that IFS officers are in  abundance %o

hold the aforesaid cadre posts. However, the State

Government has all alone been flouting the aforesaid

rules

and posting the non-cadre officers to the cadre .

- posts to the deprivation of the cadre officers.

4.8 That the Applicant begs to state that he has loss

his father in the year 1998 and his 7¢ vears old mother

is completely dependant on him. The fpplicant hails

from Biswanath Chariali and naturally he would like to

be by his mother’'s side. Likewise his mother also

requires his constant love and affection. Re is stated

here that his mother is suffering from various ailments

antd  requires constant medical attention which is not

available at Manas. Under these circumstances, it is

but naturally far  the Applicant to for his

pray

posting to & cadre post nearby to Biswanath Chariali.
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The Sonitpur East Division being & Division to be

manned by IFS cadre officer, there is no difficulty in

posting the Applicant in the said post.
4.9 That the Applicant pursuant to his posting as
Deputy Directmr, Manas Tiger Project made cseries of
representations urging for his posting

'painting out the post of DFO, Sonitpur East Division is

a cadre pdétignd that the Applicant would be benifited

if he is posted there which would help to  look  after

hig ailing mother.

Copies of the representations dated 2911 . 2066,

742005868 7.B.2060, 27.6.26681 and 26,7208 are

annexed . as CAnnesure—é series. The Applicant

traves leéve of the Hon'ble Tribunal to produce

the documents relating to ailments of his mother

if and when required.

4.1 That the Applicant when was expecting hig posting

as DFQ, Sonitpur East Division, Biswanath Chariali for
which he had earlier submitted representations, he is

now. surprised to come across the notification NO.

FRE.19/2888/Pt.1/53 dated 27.7.268681 by which the

Respondent No. 7 Shri 7J. Ahmed an BFS5 a State Service

Officer is sought to be posted on transfer as ' DFO  at

sonitpur East Division, HRiswanath Chariali.

A copy of the said notification dated 27.7.2@61

is annexed as Annexure~7.

4.11 That the aforesaid -notification posting the

Division
9

to a cadre post -

v
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Biswanath Chariali is per~se illegal inasmuch as the
$aid post being an IFS cadre post, the Respondent No. 7
who is & non-cadre officer could not have beemn posted
there while  IFS ‘cadre officer, the Applicant i
available who is presently posted against &8 non-—cadre
post. The Applicant immediately on coming to know about
the issuance of the said notification dated 27.7.2¢#1,
submitted a repvesentation dated 3@.7.2881 tao the
Secretary to the Government of the Assam in the  Forest
Department pointing out as to how his mother is i1l
requiring his presence by her side and that zs to how &

non—-cadre officer could not have been posted to a cadre

post.

A copy of the said representation dated 3§.7.20681

ISR

4.12 That the Applicant states that although the

Cimpugned notification was issued on 27.7.2061, same has

not been given effect to and the Respondent No. 7 is
vet to be released from Haflong enabling him to join at
Biswanath Chariali. Thus there is no impediment towards
granting the interim order as has been prayed for. It
is a fit case for passing an appropriate interim order -

to protect the interest of the Applicant.

4.13 That the Applicant states that as has been held by
the Apex (ourt in the case of Syed FKhalid Rizvi,
reported in 1993 Supp (3) 80C 373, the Btate BGovernment
should post cadre officers to cadre post and only in
case” of pon-availability of cadre officerg the select

list officers be posted in the order in  the select:
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list. It has also been held that Regulation 8 of the
IFS (Cadre) Rules, 1966 does not empowered the State
Government either to tamper with Regulation 9 or to cut
down its operation to favour undue weightage either to
the  select list or non-select list promotee officers.
It has further been held that the compliance of the
provisions of Rule 8 & 9 of the IFS (Qadre) Rules, 1966
are mandatory and the same cannat be flouted in the
manner and method in which the State BGovernment have
been flouting and the impugned notification dated

27 .7 .2061 has been issued.

4.14 That the Applicant states that it is within the
krnowledge  of the State Government as to which are the
cadre post and which are the non~cadre post as will bhe
eQident from their own correspondences. It has come to

the knowledge of the Applicant that in the recent past

~the Government of Assam in the Forest Department mooted

a proposal for posting cadre officers only to the cadre
post shifting them from the non-cadre post. When the
process was ony, of which the Applicant would also have
beenn the benificiary, the impugned notification has
éeen issuwed giving & complete go bye to the said
proposal  which was mooted towards compliance of the
aforesaid provisions of the statutory Rules which
mandatorily required posting cadre officers %o the
cadre posts only. The State Government cannot approbate -
and reprobate according to their suit will so as  to
deprive the IFS cadre officer from ftheir legitimate

claim. It will be pertinent to mention here  that to
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the best of knowledge of the épwlicant, the proposai
was given in  the relevant file for posting the
Applicant  as DFO, Sonitpur East Division and when the
proposal was process further towards ite finality, the
posting of the Respondent No. ?'%gainst the said pqat
was approved on extraneous consideration giving a good
bye to the earlier proposal without any vélid reason
and that too in violation of the aforesaid provisions
of the Rules. The Applicant craves leave of the Hon'ble
Tribunal for a direction to the official Respondents to
produce the relevant file in which the impugned

natification was processed and finalised.

4.1% That the Applicant states that he has exﬁausted
all the remedies left open for him and having failed to
get any redressal, now has come under the protective
hands of this Hon’'ble Tribunal seeking urgent and
immediate relief. If the post of DFO, Smmitpuf Eagst
Division is allowed to be filled up by  a non-cadre
aofficer and the grievance of the Applicant is not
considered at the appropriate stage, hiﬁvcase will  be
Cfrustrated and thus it is & fit case to pass the

interim order as has been prayed for.

B, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

9.1 Far that the action of the respondents in not
considering the case of the Applicant in terms of the
IFS (Cadre) Rules, 1966 and continuing him against a

non-cadre post is not sustainable. -

3.2 For that the provisions of Rule 8 and 9 of the IFS
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(Cadre) Rules, 19466 being statutory and mandatory
having the stamp of the Apex CLourt, the State
Government is not empowered to violate the same and
accordingly the impugned notification is liable to be

selt aside.

5.3 For that there being no dispute that the post

presently being held by the Applicant is 8 non—cadre

post and that the post to which he seeking his transfer
is & cadre post, the impugned notification could have
been issued without considering the c¢case of the

Applicant.

8.4 For that the Respondent No. 7 being a non-cadre
officer could not have been posted to 8 cadre post by

the impugned notification to the deprivation of the

Applicant and as such the said notification is liable

to be set azside and quashed.

9.5 For that the Applicant has zazlready been meted out
with injustice by way of posting him to a non-cadre
post and such  injustice cannot be allowed to be

perpetuated by the impugned notification.

.6 For that the Respondents ought to have considered
the Annexure-é6 series representations submitted by  the

Applicant, “more particularly the ground of his widow

mather's illness before the passing the impugned order.

5.7 For that the officigl Respondents having initisted
the proposal for posting the Applicant -as® DFO  at
Sonitpur East Division, could not have given & good bye

te the said proposal so as to asccommodate an HFS
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officer against the cadre post on  extraneocus

consideration.

9.8 For that the impugned order is not sustainable both
under the facts as well as the law and liable to be set

i

aside.

5.9 For that in any view of the matter the impugned
order is liable to be set aside and guashed and the
Applicant is required to be granted with the reliefs as

has been praved for.

The applicant craves leave of +the Hon'ble
3
Tribunal to advance more grounds both factual as well

as legal at the time of hearing of the case.

6. DETAILS OF REMEDIES EXHAUSTED -

The Applicant declares that he has no other
alternative and efficacious remedy except by way of

filing this application.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE  ANY
OTHER _COURT & o ' :

The Applicant further declares that no other
application,. writ petition or suit in respect of the
subject matter of the instant application is filed
before any other Court, Authority or any other Rench of

the Hon'ble Tribunal nor any such application, writ

'petition or swit is pending before any of them.

8. RELIEFS SOUGHT FOR :

Under the facts and circumstances stated above,

the Applicant prays that this application be - admitted,
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records be called for and notice be issued to the
Respondents to show cause as to why the reliefs sought

for in this application ghould not be granted and wpon

hearing the parties and on perusal of the records, be

pleased to grant the following reliefs :

8.1 To set aside and quash the impugned notification
dated 27.7.2881 (Anrnexure~7) posting the Respondent NO.

7 as DFQ, Sonitpur East Division, Riswanath Chariali,.

8.2 To direct the Respondents to give posting to the
Applicant at Sonitpur East Division, Riswanath Chariali
same being a cadre post and the present post being held

by the fpplicant being not a cadre post.,

8.3 To direct the afficizl Respondents to comply with

the provisions of the IFS (Cadre) Ruléa, 1966 in  terms

ef which the cadre officers are required to be posted.

only to the cadre post.

8.4 To direct the official Respondents not to post  any
nan—cadre officer to the cadre post except as per the
provisions of the Rules and the conditions precedent

for such posting being fulfilled.

8.5 Cost of the application.
8.6 Ahy other relief/reliefs to which the Applicant ig

entitled to and as may be deemed fit and proper by this

Hom‘hle Tribunal.

- 9. INTERIM_ORDER PRAYED FOR :

Under the facts and circumstances of the case, the
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Applicant prays for an  interim order by way . of

suspending/staying the operation and effect of the
impugned notification dated 27.7.2¢#1 {Annexure~7)
posting the Respondent No. 7 as the DFU, Sonitpur East

Division, Biswanath Chariali and to diﬁéct the

Respondents more particularly the Respondents No. i, 2
and 3 to consider the Annexure-8 representation dated

6. 72001,

1535a LI L N A 2 A

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0O. :

i) 1.P.0. No. 1 %(j\ BaR54S
ii) Date = 1118 l2sot

Guwahati .-

iii) Payable at

~

S 12. LIST OF ENCLOSURES

As stated in the Index.

- Verifiegation...
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, VERIFICATION

1 I, Shri Prantosh Roy, aged about 37 vears, son of

ELate B,N< Roy, at present working as Deputy Director,
. Manas Tiger Project, Barpeta Road, District—-Barpeta,
gﬁssam, do hereby solemnly affirm and verify that the

istatements made in

(8185, 66, 61,68 $12 bius £ 8] deSg

paragraphs

are true to my
Lknowledge 5 those made in paragraphs &%ﬂw3hm

be e £

are true to my information

1 .
cderived from records and the reste are
!

'submissions before the Hom'ble Tribunal,.

my humble

i And T sign this verificetion on this the _ﬂ} th

day of August 24991,



GODVERNMENT UF aLS5AN
FOREST DEPARTMONT trvrrsr s Ol bPUR.L
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ORDERS BY THE GUVERN OR

NOTIFICATION

Dated Dispur, the :7th Novsmber,?1993,

NO.FRE, 64/94/pt/1 i shri Po Ray,1FS, ACF attaciied to the
Uivisional Forest Ufficer, Sonitpur west Division, Tezpur
is promoted to the Senior time scale of pay of R.10,000~

325-15,200 and posted as Ueputy Director, attached to the
Field Director, Manas Tigor Project, Barpata Road with
_uffoct from tho dateo )

0f taking ovar cRsarqa against ERg—
axlsting vatancy. -

Conmissionar & Sucy, to tho Govt, =»~°
Forust Uupartmunt, Dispur.

Oatud Dispur, tha 2vth Novumbur, 1999,

Yasgam,

Mamo No,FRE, 64/94/pt/1mg,

Copy to - ,

1 Thuo Accountant Gumural (A&E), nssam, Boeltola, Guuzhati-28,

2 Tho Prineipal Chiuf Consarvator of Forysts, ascan, Rohabari, :
Guuzhati-8, :

3)  Thu Sacrutery to thy Govt,
Oupartmunt, Shiilong.

4) Thu Under Socrotary to the Govt, of India,
Ministry of Envivonmunt & For.:sts, Paryavaran Bhaian,
C.Gslds Complux, Lodhi Roud, Naw Dulbhi~ 110003, _

5) Tha Chief Conscrvator of Forusts (Social Forusi.yv.. “ssam, \
Zoo Narungi Road, Guwahati- 24,

8) °~ Tho Chiaf Consurvator aof Forusts (uildlif:), A sam, ffuhabart ,
Guuahati-8,

7)  Tho Chiof Consurvator of Forasts (Territoriall, issam, Panbazar,
Guuwahati-1,

833 Tha Chiaef Cunsurvator of Forosts, Resvarch, cducation and
Working Plan, Asgam, Guuahati-24,

9)  Thu Fiold Directur, Manaa T jur Pro joct, Barpata Koad,

10) Shri p, oy ,IFS, ACF attac! .d to th: Wlvisional Furest OfPicer,
Sunitpur Wost Livision, Tuzpur.

11)  Thu PuSe to tha Minister, Furast, “wgsam, Ulapu:, Guuouhati-6 Por !
information of thu Minigtnp, f

12)  Thu PuS. ta tho Ministur of Stata, Far :st, sAssanm, Vi.pur, *
Cuwihoti~6 frar information of thy flinistur, B

13)  Th: PaSe to tha Chiop 2uCTulary, wssam, Dispur, Guws™iti-6
for information of the Chiaf Sucrutary, _

14) Thu Ouputy Oiructor, wssam Guvt, Pruse, Bamuniti i dan,
Guwahati~21 Por publication 0f thu abovo Notificatiur
in tha noxt issuu of thy nysam Gazagttuy,

15) Puraonal Filo of the officnrs,

18) J.F.0.,Sonitpur west “ivn.,Tezpur.

of Maghalaya, Forost & mnvironmant

1

By ordcr ute,,

’
T ey g gt < e T Al

. . l)/w I‘,\ _
‘e& ST ¢ - *"""“w:b;; W .
‘xss Jaint Sucroberyte th) Buu, tngam,

A wragst Uupoartmant, O spur,
| } ? :
TR
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Lpted Ouwuhatl,thtKE:H‘q.n./1995.

N o

ﬂy% e The Cnmi-niener & Sucy, te the e g
! s Govt, of Asuem,Ferest Doptt.,Dicpur, R
Uuwglu«tg-g. Sl

Hotlficntion ef Créce pest and Nen- . .o

Cadre posts, - o ;
. 4

This Office lotter NO»?S.2(/(4(F

dt, 0-11-95 3nd Govt.No FRB.BY/ -/ ¢,

dte ¢=12-94, '

i,

¢ Neo18015/01/94~1F35-11 dt, 14.11.95 frem Inspoctn: U neore) ef
Forests, Jevt., ef Indla, 1 wnuld like to inform vau that the
required inform tion regerding {s'ue eof Netific. &' st &n y
respect of I,¥.4. Cadro ponts ¢néd 3,F.U, Cadre panes el
alroady baen furntshod to Lovt,vidae this effice lottor ,
Ne. FB.24/44/87, 0t, 21-1295, which may kindly ba roforrsd '

)
£

]
!
i
) b .
In enclesing horawith » copy ef 2.0,letter K. ji o
!
{

' . te for enward sctlon, .ss deslred by Gevt, ef ludia.l'evwever
it ie pew necesaitnl Lo Snclude the fellewing Ci’rm pasta

3
..« dus te revision of 1,F,5,CaCre schedule mix mado vida Give! K )
f Indlu's letter 10,16016/2/95-96 (M) ~A dt.9-14.95. A |
W——. h

]
o

1,
2,
3.
4.
. ' 5,

Chiul Conuurvetor of Ferer 3 (T)

Cilet Coniervetor of Fores .1(H.g,& neb,)
Conservuter of Forcsts (Border)

Cult urvetor of Ferswuto(w,L.)
Prlnclprl.h.u.r.R.Colleqa.

{ .w
|

vuch » fresh iio¢ shewing Cadzo petts owd ?
Non-Cadze pests {3 cuclutwl feor isxue of Ceve,

! ' ‘xs\ﬂng"xfﬁd by Cevt, of India,
: ST Kindly trert 4t as urgent,

M

rotiticetion.

b

[

[]

Ky ' * ) " t

: ‘ Yeuzrs faithful.y. ) :
' X

o

Principsl Chief Conservater o ivTegts, :
hESpm g4 Cuxahjggu,.
Unted Guwahat{, the

1 Covy te thae iniyector Generanl
Mirtotry of environincnt & tore

Heme Ne,FE.24/44/07/A., 31

'
b0 Yan, 1996, |
L 4

¢ Indie, “x
N

of Ferusts,uo .

| ; 389,L.06,0.Con:en,.0dl Hoad
Lo .. New Delhi-110003 fer toveur of niu kind 1nforw¢2£&n. ,;'
1 ! "
NE A \ . .
| - ) ' . '
4 e
il . -~ Prinete- 1 chiel Conrervator ct toerazs, »
? ™ LMD L1 QuRel bty ‘
. _;, }
l ‘
. v o
. fatnd 5 ' b
{ A k(; A )
! ! n &gw AR }
[ ' )
Jra— ."...mocﬁk;... ——— X
- .-

bl R L e c— -
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“Prin, Chiet Conservator of Foreste,Asesm, o
'."."\IM"/' '.*:‘ 2!.;

e

UTALBHENT = ) R
BUMIG TUE B4F,8, CAUNC STRwop

s
xE i}’ﬁ.&asmﬂ. £adze posty,
l’ '

mahatd,
Gnlef Conservator of Foreaty, Wildiife, nseen, Guwenatl,
Chief Conservetor of Formste, Social Forest

*TYy Aseam,Ghy,
Chict Konsorvater of Foru:tn,(Tlrritorlll),Alaumgﬁbwnhatx,
Chief Consvrvator of Faorest

8, Hesearch ¢ tducution and
worint Plan, Asean, Ouwnhatl.

1,
2,
. B

6.

C U ENSLIVATOR UF FOESTS, (FULG T IaAL )3

A M 4,
.b. .

BeNstiv AT o oF EOUESIE, (TLARITORIAL )y

Consurvator of Foresty, tiestorn Assam Clxcle, “wirajher,
Corservator of Forests, Northezrn Asaem Cirec. -
Contevxvator of Forests, Kil],, Haflong,

Conovervator of Forests, Central Assan Circle, Guwauati,

Conivrvator of Forests, Eastern Assem Circi s,
Cenrexvator of Forests,

rdile ar,

cerit,
Southern Assam Circla, Silchar,

T

N ¢
R R

7.
YIT N

N,

~Divisional Forest Ufficer,

fficor, Sonitpur East Davq, -0
ABlewanath Charialy] )
_ ——_Dlvistonal Foregt Ufficer, 1T sezpur,
Divisiaongl forcst Ufficer,
Divisional Foresgt Off fcer,

Conservator of Forests,Research o Education,
Consexvator of Forests, Korking pi

Connerva@or of Foreste,nestern Assam Social Foxestry,Ghy, °
Fleld Director [{ger Project, Barpeta Rosd, #ixpata, . :
Dixector, Kazirasnga Natfonal Park, Bokakhaf,"
Conservator of Foreste, (H,
Contervator of Forusta, Ea
Cirxcle, Nagaen, r
Censervator of Forests, fiocctal Forestry Cltclo,ﬂonqaigaon..
Cou-arvator cf forsatg, Boxder, attached h:’ilﬂ & with \
Hoelia at Gurahat{, ) ‘

Conservator of Foroats Wild Lifo, attache. to ajo CCF,
Wil Life, Astam, GUYQ&I‘lo

Cumahaty, 1
' Cirele, Gurahatd, '1'

Q) attached to 'p PCCF,Assan, /
storn Assenm Snel, ¢ Farestry

(3
d

Prinqipll. North Cast Foregt Ranger Colleqr,Jnlukburl,Ghy.'

REPURY_CINGOIVATLN L FongsTe (Tgs BRIT'ALAL) s

Divisional forest Offilcer,
Divisional Forest Ufficor,
Divisional Forest U ficer,

Coalpara Divn, Goslo.-a, Nwwiy
bhubri Biva, ntory, St ¢
Kachugaon pivn, Lzctdgann, ANy
Haltugapn Divn, fokvajhar, e
ide~Valloy Divn, bc=gaiqaon.¢£ <

Uivisional Foregt Officer,
Divisional Forest )

+

[¥alle
Sonitpur viest Dy, iczpur, C?lﬁf
North samrup ufvy, haingla, DN 2N¢
lakhimpur Dan??f&“himput. .Sﬂ;ﬁ
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‘_,J_',,l'?::to." Divislonsl Forest Officer,Nagaon Livn, Nagaon, KZ i
: H} ,Divisloral Forest Officer,Jorhat Divn. Jorhat, da\ewn . )
;.};;}12;’/ ‘Divisional Forest Ufficer, tHallakandi Ddvne latlakendd, < £4 :
;;;“b}ta’,':,‘.-,fuxvnnm,xr;omt Officer, Librugarh Divn. Bibrugarh, .SJF'S ﬁ '
/ 14¢ : Diviefonel Forest Ofticer, Digbol Divn, Digboi, € A . '
' {8, "Divisiors! Forost Officer, Doom Dooma Divn, Doom Zorau, & (¢S ‘
. Blvisionu} Ferest Officer, Golaghat Divn, Golagha%, 565
" Diviedion:l Forest Officer, Karimganj Divn, IN3 33 TRV.L I SFS

H
%
|
]
Divisional Forest Officer, Cachar Divn, Silchar. SES '
-Diviadenal Forest Officer, Kamrup East Divn, Guwahati, Kﬁ ‘
Divieionol Forest Officer, romrup West Divn, Quwahatl, ‘SF5 i

" Divielorsl Forest Offhcer,C.A.Aftorestation Divn, Hojale S S f

Divisionsl Forest Officer, W.A.Afforestation Divn, Menikpua LR !
Plarning Officer = (1), attached the PCCF Affice,Guwahatd, M i ?
Plenning Officer= (1]),attachnd the O/OPCCF,Asxcm, /@ . ;
Uivielenul Forest Officer,58lvicultural Divn, Cuwmleti, S€s b
Planning Officer, Social Forestry, agtached to “'J/WCCF,.SF‘ Whé]

Working Plon Offlcer, Kokrsjhar, abodag
Working #lan Cfflcer, Upper Assam Circle, Jo_x;l;t:t. 2& ! '

Divisional Forest Officer, Eoaturn Assam w,.L.Divn : ( :
Eokakhat). ' e * Matmen

Ulvislonal Forest Ufficer,Kestern Assam W,L.Divh,Texpurs. Nboms b by
Divielcnal Foreet Offiger, Assam State 00, Uwwohatl, . S’:f /

weriing Plan Ufficur,Lovgkinssan Cizcle, qu.a/mu. L kl{(/(a‘vd-b% Dty

Forest Ltiligation Officer,Assam,{Kept Abeyance },Guwghetl, sy, ,
¥
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fx"ﬁigg;;pnal'rernii Officor,Darrang Divn., Mongaldel,

¥ Diﬁ;@iﬂna1~£cxeet Officexr, 5Sibsagar Divn,,Nazira,

o he Pivioiqnnl Forast i fficer, Nagaon South Divne Kayaumy MHojel,

» Divislona) Foxwsi Officer, Hamren Divn, Diphu,~

bng visional Forust Officer,N,C.Hills Divn, Haflong,~'

/i 6x_Divisional Foxest Officer, karbi Anglong west

Y/ Tibivislonal Vorset Officer,
e .
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Divn, Dlphu.)il
kaxbi Anglong Esgt Divn, Dip'., o

A
T
:

=
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. — e e e & —aet
P

ﬁ ngaﬁfTbl. Divisional Fcrwat'Offic-r,KarlnganJ;dlvn. Kaxinmganj, '
. '.%g ' Qe Divistonal Fareet Officer,8qcia)l Forastzy pivn, §ilche :, ﬂ
Sﬁiu'3. Divielonal Fore. t Officer,sucial Forestry Divn, Dhubr!}
. I : : o '
¥ Q-L 4. g}vilional For a% Officor, Nagasn Socisl Forestry Divy N?:i@ﬁori
%‘ r}ﬁ!ﬂ‘ Qe rt}é:%gn-x i:zumt Officer, Knkrujhag Social Forestzy p - Kb |
! b \ :
il p (o -8s  Oivisionp! Forast Officer, Bongelgaon 5,7, Divn, Hongeageen, '
%%Tj "‘}g Te Div%lionuk Forast Officer, Barpeta S,F, Divn, Darpeta,

x4 !;Iﬂ-:,l. Yivisional Forest Cfficer, Lakhimpur s,F, Divne Lakhirpur i

il 1ﬁ:;g, R Plvi-ionnl Faraayg Officer, Sibsagar &,p, blvn, Sibsayesr

L qt ﬁ\lﬂ1°‘ 'Divieionai Fus st Officer, unnqﬁldo$ S¢F.Divn, Mangalent.

i “v%_Liit. Diviatonal Far 1t Officer, Nalbar! Q,F, Divn, Nalbars,

?; { ?f "2' Jdvielongl Fo. st Ultlcory, 8.F,Divn, Guwahati, :
x l:qg%;}ﬁl,/ﬂiviuionli Fo. .t Officer, Golaging SFe. Udvn, Golagh ¢, ;

} 5 Ej1f14. Divissonal For it Officer, Sociil‘FOroltry DAvn. Diox garh, ’

5 #,;leiﬁgfzﬂivlllonll For-.y Officer, Gollplra 8.F.Divn, Golupnxa?

”‘ ” 5“ :‘?f bivietonsl Fosaat Olficeg, B.F.plvn, Bigvwenawh Chatdails,
: | ‘L\ :1.3 uiviclonyl formnt Ufficor, Nagaon H;L. Dlvn. Nagaon, - ™ .
. f : 2‘36. Divieional bor?at Offfcex, Kokzajhar vi,1., Divn, Kokro:har,!
t . ' 19« Divisional Forast Offfcer, Mangaldoy w,L, Divn, Mangaldes, !
E ‘ﬁ";_,?p . Divislonsl Forsut Officqr, Tineukia Welo Divae Tingur’ .,
Yo SD 21e Divisional Foiuast Offlcex, Logying dlvition. Guviahati
| gi frx‘az. »Divitiqnal For . a4t Officer, Logging Diéinion. Tinsukia,
@ oo 23. Divisional Fors,t Officer, R.FeReSeD4vn, Guriahaty,
f I 24, Uivisional Foraut Ufficer, FoReS, D4vn, Jorhat, -
; G’ . 23¢ Divisional For 1t Officer, T,T.2 Seblant, Mgkum,.
{ J . 26, Director, Ass. Fforest Schaol, Jelukbart, 5

: , o
:T 27, ﬂéyi:ég?ai Foooub uffic r, Southorn.Acsem Afforeatatfcr TUthg }
;‘ 28, Bi;é:fonal Fold ot Officer, ﬂorthcrn ?naam ~fforastatic. Liva, !
| k 29, Diviglinal | 1ot Uffdcer, Silvicultural Divn, HiJ ks, D4aht,
]
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- 2 . -
¢ (4
¢ Hoxking Plan Otficer, Hillo,Diphu, e B LA
5 Fofigis e, . y : :
£,

.

_;.,}-é',‘,_;ulg Bdvistonal Foryge Officer
t g M
ifﬁ%:3?qﬁ“iplv"i°“'l Forest Off{cer

el

] .
QFQR.S.D‘VH.Hiil@'Hﬂflﬁnq

» Consolidatyon Hilld,ﬂlllongd
A IE B340 DV et eng Forest offgeer, Gonetsg coay pyy,, Uimahaty,)
/ nﬁﬂé’34;,ﬂ Py, C.F..(Publlgiﬁy). attached to the nvy -,
KR T o Guwahgty,

o

flie T P Y. CoFy, (Ruby _ Y . Avenm
U Juwahaty, '
Lo, Dévdeo bwnyap--

36, Iy CAF.' Publyc
e Asask, Guwahaty,

K}

]
,t».Aauln,
L ]
Ty

;ty))ettlchad to the O/ g

' \
Jyo-c.r..(uxtontton L Motivagion Cel ¢ shg
9 the 0[0 PCCF.Aalna. Guwahaty,

1Ys C,F,, (Monitorihq Cell), atta e o/ '
PCCF, S,.F,, Assan, Guvahaty,

DY'. Q?E‘. St.”ildli‘.
U’CF. Yol Gwahﬂtil

D 4T oy, e, Attached to th, 0/0 C,F,, Bony;.
ﬂ@ngaigaon.

Warden,at¢ thed ¢ty g0, o/ - :
{

igy - s.Péﬁ

"

[

'”"_I\-."‘. 1 Vil . Lt
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Annexure—b6 series
Dated @ 7.4.2080d
Tf} »
The Commissioner & Secretary,
Government of fAssam, Forest Department, Dispur,
Buwahati—6.

-

Through  the Principal Chief Conservatonr of
Forests, Assam, Rehabari, Guwahati-8.

Sub ¢ Prayer for considering my poat:ng ta IFS - Senior
scale posts (Cadre Posts)

Ref : Govt. of Assam’'s Notification No. FRE &4/94/Pt/1
dated 29.11.,1999,

Sir,

With reference to above, I have the honor to inform

you that I have been posted as Deputy Director, Maras

Tiger Project, which is not born in IFS Cadre. The pay
scale for the post is B1@@-325-1d, 700-ER-325~11, @285~
413,825 which is meant for a Btate Forest Service
Officer. In this connection i am to inform you that 2-
IFE Cadre posts are still lying vacant (ENCLOSED

ANNEXURE A & ANNEXURE-R)- : ' .

(1) Doomdooma Forest Division, Doomdooma,
{(2) Western Assam Wildiife Division, Tezpur.

Rule  (8)  Sub~rule (1) of Indian Forest Service
(Cadre) Rules, 1966 provides that a Cadrer post shall be
filled by a cadre officer (ANNEXURE C). S0 I may kindly
be considered for posting in any of the vacant cadre
posts.

In +this connection I want to reiterate that if I
am posted at Wesbtern Assam Wildlife Division, Tezpur it
will be easier for me to look after my aged mother who
is staying alone at home in Biswamath Chariali.

This is for favour of your Plnd information and
necessary action please. '

Yours faithfully
Enclosed : As stated. Sd/-
(Prantosh Roy, IFS, DCF)
Deputy Director, Manas Tiger Project

fasam, Rarpeta Rosgd.

Advance copy forwarded to the Commissioner & Becretary

to the Govt. of Assam, Forest Deptt., Dispur for favour -

of kind necessary action.

SdAf- -
Prantosh Roy: -

M‘“’

Advoca‘e‘

ey
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i ' Annexure~b series
1 ‘; dated 7.8.2¢@06

|

From : Shri Prantosh Roy, IFS, DCF
P Deputy Director, Manas Tiger Project
iw Assam, Barpeta Road.

: - The Commissioner & Secy.

to the Govt. of Assam, Forest Department,
Dispur,

:@ Through the Principal Chief
=1 Forests, Assam, = '

Conservator af

Sub 3 Prayer for considering my posting itn IFS Cadre

' : post,

Ref : Govt. of Assam’'s Notification No. FRE 64/94/Pt /1

E dated 29.11.1999 g my representation dated
Pod 7.4 2E8 : . ;

i
S e ’

f%%FQ:With reference to above,
xbu that I had been posted a

L te the field Director,

| of Assam vide above ref

I have the honor to inform
8 Deputy Director, attached
Manas Tiger Project by the Govt.
erred Notification. The post of
Deputy Director, Manas Tiger Project is not born in IFg
!cédre, THe pay scale prescribed in the Revision of ‘t1ay
| Rules, Assam for the post is B1HG-325-14, 73G-ER~328~
DB P H23-433-13,82% which is inferior +to IFS Senior
iﬁgale. I sincerely believe that one direct recruit IFg
Officer in  his ninth year of service cannot

P sluch posting which is not in confirmity with rule (8},
|sub  rule (1) of Indian Forest Bervice (Cadre)
| read along with IFS fixation of
| (Amendment) Regulation.

deserve

Rules
cadre  strength

).¢[ In  this connection I want to inform you tat
Inon-cadre officer jig posted at Sonitpur East
HIR. at Biswanath Chariali for last
icgﬂre post. If I am considered for my posting at
hiswanath Chariali, which will be not only inconfirmity
iwfrh IFS cadre rule but it will also help me to look

lafter my aged mother who is staying alone at Biswanath
Chariali.

one
Division,
3 yeard which is a

A . That Sir, I have been suffering severally for last
|mihe months for my posting in a non-cadre post. May I,
iﬁhérefmreg “humbly pray before you to look into the
maﬁter and to post me in any IFS cadre post preferably




(\_,)

in Sonitpur East Division, headguarter at biswanath
Chariali and oblige.
Thanking  you in

anticipation with kind  and
sympathetic action. - - A

Yours faithfully

8d/-~
7.8.24804
{(Prantosh Roy, IFS, BCF)
Deputy Director, Manas Tiger FProject
Assam, Barpeta Road.

Advance copy to the Commissioner & Secretary
to the Govt. of Assam, Forest Deptt., Dispur for favour
of kind information and necessary action.

Sd/-
Prantosh Roy
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Annexure~b& series

Dated @ 29.11.2¢60
To - - : '
The Commissioner & Secretary,
Govt. of Assam, Forest Department, Dispur,
Guwahati~é&.

Sub  : Prayer for transfer and posting.

Sir,

I have the honour to inform you that 1 am posted
as Deputy Director, Manas Tiger project, Harpeta Road
for last one year. there are two forest "divisions at
Biswanath Chariali and both the DF0's have passed more
than 3 years tenure. sri M. Ali, DFO, Special Forestry
Division, Riswanath Chariali has already left with -
earned leave, leaving the charge to sri Rajib Das, DFO,
Sonitpur East Division, Biswanath Charizli. From =&
reliable source I have come to know that the DFO,
Bpecial Forestry Division, Riswanath Chariali is trying
for his  transfer else where. My mother is aged and
always remain ill. she stays alone at  biswanzath
Chariali. It is very different for me to take care of
her from Barpeta Road. If I am considered for my
posting at Riswanath Chariali, ] will be able to look
after my parent side by side with my official duty. May
I therefore humbly pray before you to look into the
matter and kindly post me in any one of the division's
for the time being due to which I will remazin over
grateful to you. ‘ : . '

Thanking- you.

Yours faithfully
Gd/ -~

(Prantosh Roy, IFS, DOF)
Deputy Director, Manas Tiger Project
fAssam, Barpeta Road.

Copy to the Principal Chief Conservator of Forest's
Assam, Rehabari, Guwahati-8 for favour of your kind
information and necessary action.

S5d/-
Prantosh Roy
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Annexure~b series

' Dated : 27.6.2681
L To

The Principal Gecy., Govt. of Assam,
Forest Deptt, dispur.

Sub  : Transfer and posting.

'8ir,

With due respect I want to inform ydu that I  am
presently working as a Deputy Director,  Manas Tiger
Project, Rarpeta Road. My mother who is seventy vyears

lis  staying alone at Kiswanath Chariali. My father
‘expired in 1998. I am a bachelor. As my mother is not
:mlllzng to leave home at her old age, it has become

cvery difficult for me to look after her from Barpeta
gRDad

P That Sir, Sri Rajib Das is holding the charge of
(Bonitpur East Division at Eiswanath Chariali for your
'years approximately. His next transfer has become over
(due. If I am considered for my posting at Sanitpur East
‘Division, I will be able to look after my mother and

for the act of yvour kindness I will be over grateful to
you.

Thanking you.

Yours faithfully

8d/~

., : (Prantosh Roy, IFS8, DCF)

Reputy Director, Manas Tiger
Project Assam, Harpeta Road.

ﬁ@s‘l@d

ﬁdvocate-

‘old and presently having problems of lack of eye sa@ight
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P Annexure—4 series

D Dated : 26.7.201

‘ The Commissioner &% Secretary,
i Govi. of Assam, Forest Department,
| ¢ Dispur, Buwahati-é.

From : Prantosh Roy, IFS, DCF
Deputy Director, Tiger Project
. Manas, Assam, Barpeta Road.

Bub ¢ Transfer and posting. “ v

Bir,

j 1 With due respect I would like to inform you that I
have been warking as Deputy Director,” Tiger Project,
Manas, Assam, Barpeta Road, for lsst two (2) years. My
¥ahher expired in 1998. My mother aged about seventy’
yearv is wmtaying alone at Biswanath Chariali, since
then, presently she is suffering from eye problem. As
my“ mother is wunable to leave home a8t her old age, it
has become very difficult for me to look-after her from
Barpcta Reoad.
, That 8ir, 8ri Rajib Das is posted as Divisional
#oqeqt Officer, Sonitpur East Division, Biswarnath
Charlalz for last four years. His next transfer has
bptmme aver due. If I am considered for posting as
1vua1mna1 Forest Officer, Sonitpur East Division, I
wxlu be able to look after my mother and for the act af.
your kindress T will remain ever grateful to you.

. Thanking you.

1 _ - Yours faithfully
Sd/ -~

. © (Prantosh Roy, IFS, DCF)
B Deputy Director, Manas Tiger

Lo : Project Assam, Barpeta Road.

FLBl19.7.2001

j

1

i i
i |
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~39 - ANNEXURE— '{
W

P _ GOVERNMENT OF as5a7
). “IREST -BEPARTMENT wsesst1::ds DISOUR.
T BEEEECREREEELE

ORQERS BY THE GOVERNOR ?
- NOTIFICATIUN
Dated Uispur t'n 27K July 2087,

“RE, 39 %ﬁggﬁﬁﬁﬂ{§53 .1~ The sarvices of Sbotoe Ahmad, Plannd g
le

£ Cur,“ﬁ? ,,6tfﬁhpftqnaervator of Frivaats, Hills,“aflnnq

; Is withrrgis, Prom’the N,CiHilla Autonomos Council and in tHn
: intersuyt of public.sarvice he is tranafe. rou and poated as
! PDivigidnel Foraest ericer; Somnd tpur Egal Mivialon, Biswanath
: Charle i ui'ﬁiaﬁfgﬁtqfdombtha date of t-iine puny charng vicn
: Sﬁti.ﬁajibiir;fﬁh@@&xaﬁsfﬂrrqda
' (b AR R EENETIIT QT
- MEERE 18/7000/0t0 /830848 On having baun pla. o e wervices Al
the ol 7 LGP NeiCoHillg Autonomous Coi 1 i i Ha ik K,
i Jas, 1\ - " pnal Forast Officer, Sonitpur ¢ . Hivieion,
: Clswan:y  «harlall is in tho intersst af | v ie gurul oo
2 trangforiod and rosted as Planning Dffice  frdco of Lhe ’
f Consorvntar of Forasts, Hills, Haflong wiith offact frem thy

date uf ‘¢ - ng aypr charge vicg Shri J, f» 1 Lransfoerond,.

. - Sd/~ A,B. (e, Euqua,
Joint Socrutary to tio Gout.. of fggam,
Forost Uspartment, 0i spur,

Mamo No,FRE, 1Q/Zidl/9tal/53~8,_ Bataed Dispur, tho 27th July, 2007,

E?ny to:~

2
3)
:1)
5)
5)
T)
¥)
9)
18)
11)
12)

Tha Accoun-_.,* onoral (ﬂ&E), Agsam NaidamgaﬂsgﬂultOIQ,G”umhnﬁiwﬁQv
Tho Princ:; ) ur op Congarvator of orests, hasam, Rahabard 4
Guwehati -, . e N ' .
The Chiof e _¢iuator of 'Forusts (Territorini}f “senmy Panbazar,
Guyahati—1, ‘ m b
Tha Chisf Conuorvator of- Forostp (Social For sty )y Assan
2 ., , . St . )
~80 Napongi doap, Guwahati<24, [
Tha Chipp Lunsarvator of Forast%
Guuahati-8,. ool e
?hc Chicor Vuﬁauxuqtur of Foreat$ (Rusuarch, ol un and
Wirking Bland, i.gam, Guuahati~24,
The Conscruaturp ap Foraéts;_Hilla, Haflong/C oo vatur of Foruata,
Horthern sau-- o rcle, Tozpur,
Ny Prinedrq, criratary, NeCe Hifls Autoneme: . o wivii, Hatlong,
For imfore. .. | and: nocassary getion,
ahri 3. Al fLanhing Ofriﬁh:;'cfficu uf tae Concorvator of

-

“(Uildlifo), anm, Rohabared §

1

F[.).r@ﬁi:s, Hil-la; HGPlOnQo’
Shri Rejib K, Ghay, Divisiuqal Forast Orricor . nitpur £oaar
Oivigsion, rory &) Chariali, :
Tha P8, to inistuz, Farests, Assam, Diu,or, Guwshobioo o
information o: g Mindistor.
The Duputy Difucﬁor, Asgam éuvt. Prass, Bamuninm. { i, Gunehati-o
for publicaticon op tho Notification in tha nose aasos af tho
Hasan Guzott ., i
Pargannl T 00 ehy G Picurg,

1

1

By urdar -

Vlian.
Joint SgeratasvTo thy S b
y Feveast Dopartm ot . 0 e

foels

e
—
—
»
.

gﬁtvoc_
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_39- ANNEXURE— §

The Secretaxy, Govt. of Assam,
Forest Deptt., Dispur.

Dated 30/07/2001

From, :
Prantosh Roy, lLF.S., D.C.I.,
- Deputy Director, Manas Tiger Project,
Barpeta Road, Assam.

Sub. - - Transfer and Posting. 4

Ref. :  Gout, Notification No. FRE 19/2000- ¢+ 3 dated 27/07/
- 2001].

Sir.

Nith due respect and humble sui .. 100 T have the
hon::r ¢ form you that [ represented to the Gom i by vy Tetteg s
date:. /2001 and 20/07/2001 praying for oy posting an DR,
Sonitpa. szt Division due to illness of my aged widow mother who
stayvs alone in Biswanath Chariali. [ enclosed Some prescriptions given
by dectors of "Spj Sankardeva Netralaya" and "Cuwabati Ne wrological
Research Centre Ltd. " regarding the problems of mv mother's eve sight,
I also in'c nied you that there was none to look after my tother in
Biswanath Charjalj and she was unable to leave heme at old age. | was
hopefully eéxnecting a favourable consideration from the Govt. My case
Was under runsideration. However, suddenly Govt. came out with a
notificatioss No, FRE 19/2000/ pt. 1/53 dated 2770772001 placing Shri
Jo Ahivaod, Pianning Officer, Office of the Conservatar of Forests, Hills,
Hafloing 1« the Post of Divisional Forest Officer Soi Hpur East Division,

-

Biswauath Charialj (Copy enclosed). The Order is Yeote e implemented.

‘hat sir, the post of D.F.0., Sonitpu. 14,. Pviaon s sain
LF.S. cadre pust. | am an .F.S, Officer working in G Administrative

Grade aof pay (J.A.G.) and already passed e Vol evviee i RS,

Shri d. b {is a Very yanior officer 21‘03}) A G T e Wiy
can e sted as D.F.Q. Sonitpurk?flvision o ¢ leadre)
Rules - Rule 9{1) (al of the I.F. 5 (cadre: © . 1 bars
consict . . g Ahmed for the postof D 0. S¢. Lo wast Division,
wien | o re officer is available. Also, for Jast o vears | am posted

as Dep v :ctor attached to the Field Director, Minas Tiger Project,

Attested
ey

Advocate.

)
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wiuch is n ' a3 dre Post in v

look inig o Hooter and  till then not te 1m
FRE 19/ %000, . [/53 dated 27/07
East Divi. jup swanath Chariali.

“ha’ Sir, I may kindly

of vour ki vigess | will remain eve

r grateful t

Thinnking vou,

gnclosure___;« ~

A copy of -+,

Notificaticn, ‘RE
19/2000/;;2.4/5‘.5
dated 27107 /2005 .

iew of the Barne |

/2001 posting .J.

be considered for ti.

(PRANTOSH . :i
Deputy Directa; w nig

W

ST 1

Plement he {;gur

TR rw;u--:‘!nu; Yortg {o

Notification No.
Mimeni o DO Sonitpu;

said post and for the act
0 you.

You- | feithiy ly.

LERS D.C.F.,
Tiger Project,
Barpetn Koad, Ascam.
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IN THE CENTRAL|ADMBMRSTRATIYE, TRIBUJAL, GUWAHATI BENCH
ki

0.A. No.313/2001

Shri Prantosh Roy cee.ss. Applicant
Versus

Union of India & Others «essesss. Respondents

S.No. Description Page No.
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Thorugh:
|16/ 9/

(A.Deb Roy)

W

Senior Central Govt. Standing Counsel,

Hengrabari Housing Colony,
L.I.G. - 3 (Top Floor),
Guwahati - 781 006.
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL, GUWAHATI BENC

0.A. No.313/2001

Shri Prantosh Roy ceeess Applicant
Versus

\

Union of India & Others «eveesess Respondents

Short Reply on behalf of Respondent No.5 & 6

I, R. Sanehwal, aged 47 years, Under Secretary
in the Ministronf Environment and Forests, Government of
India, Paryavaran Bhavan, New Delhi, do hereby solennly

affirm and say as follows

ﬁ. That I am competent to file this reply on
behalf of Respondent No.5 & 6. I am acquainted with the
facts and circumstances of the case on the basis of the
records maintained in the Ministry of Environment and
Forests. I have gone through the petition and understood
the contents thereof. Save and except whatever 1is
specifically adnitted in this reply, rest of the

averments will be deemed to have been denied.

3. The applicant 1is a direct recruit IFS officer
of 1991 batch. He has filed ﬁhis application seeking
direction from this Hon'ble Tribunal to gquash the
appointment of respondent No.7, who is a non-cadre
officer, on a cadre post of DFO, Sonitpur East Division.
Tn this connection, it is submitted that all appointments

C L Ot~
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to’cadre posts in a State are to be made by the State
Government concerned. It is, however, submitted that as
per rule-8 of the Cadre Rules, every cadre post has to be
filled up by a cadre officer, unless otherwise

specifically provided. In case a cadre officer is not

~available, a non-cadre officer could be posted on a cadre

post on a temporary basis in accordance with rule-9 of
the Cadre Rules. As per this rule, the State Government
is empowered to post a non-cadre officer on a cadre post
temporarily for a period of three months only. In case,
the period exceeds three months, then prior approval of
the Central Government would be necessary. Rest of the
averments are matters of record. Provisions of rule 9 of
the IFS (Cadre).Rules are extracted below :-

*9. Temporary appointment of non-Cadre officers
to cadre posts:- '

(1) A cadre post in a State shall not be
filled by a person who is not a cadre
officer except in the following cases;
nanely: -~

(1)(a) if there 1is no suitable cadre
officer available for filling the
vacancy;

Provided that when a suitable cadre
officer becomes available, the person who is
not a cadre officer, shall be replaced by the
cadre officer: ‘

Provided further that if it is proposed to
continue the person, who is not a cadre
officer, beyond a period of three months, the
State Government shall obtain the prior
approval of the Central Govt. for such

continuance;

(Yot ardyam)
(RS20 701y
"a(q!’n f' old.or$ . ary
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(1) (b)

_ G-

-t 3=
. .

if the vacancy is not likely to
last for more than three months;

Provided that if the vacancy is likely to

exceed a

period of three months, the State

Government shall obtain the prior approval of
the Central Govt. for continuing the person who

is not a
of three

(2) A

person who 1is
except in

cadre officer beyond the period
months.

cadre post shall not be filled by a
not a cadre officer
accordance with the

following principles, namely:-

(2)(a)

(2)(b)

~and the

(2)(c)

if there is a Select List in force,
the appointment or appointments
shall be made in the order of nanes
of the officers in the Select List;

if it is proposed to depart from the
order of names appearing in the

Select List, the State Government

shall forthwith make a proposal to

that effect to the Central Govern-

ment together with reasons therefor

appointment shall be made

only with the prior approval of the

Central Government: .

if a Select List is not in force and
it is proposed to appoint a non-Select
List officer, the State Government
shall forthwith make a proposal to
that effect to the Central Govt.
together with reasons therefor and the
appointment shall be made only with
the prior approval of the Central
Government.

(3) Where a cadre post is likely to be filled
‘by a person who is not a cadre officer for a
period exceeding six months, the Central Govt.
shall report the full facts to the Union Public
Service Commission with the reasons for holding
that no suitable officer is available for
filling the post and may in the light of the
advice given by the Union Public Service
Commission give suitable directions to the
State Government concerned.”

It is amply

Government

%

c¢lear from rule-9 that the

. is empowred to post a non-cadre officer on
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a cadre post for a period of three months only and beyond
that prior approval of the Central Go&ernment/UPSC is
mandatory. In case the Sfate Government has appointed
any non-cadre officer on a cadre post without adhering to
the conditions laid down in rule-9 of the Cadre Rules
extracted above, the same will be treated as violative of

the Cadre Rules. It is prayed accordingly.

‘4. In view of the position explained above, it
is submitted that this Hon'ble may pass an order which it
deems fit and proper keeping in view the facts and

circumstances of the case.

Date : 11.09.2001 For Respondent No.5 & 6

Place: New Delhi

VERIFICATION

I, R. Sanehwal, Under Secretary to the Govt. of
India, having my office at Paryavaran Bhavan, Lodi Road,
New Delhi—llOOdS,‘ do hereby verify that the cbntents
stated above are true and correct to the best of ﬁy
knowledge, belief aﬁd information as derived fr@m the
official records and that nothing has been supressed

therefrom.

Verified at New Delhi on this the 11th day of

September, 2001.

For Respondent No.5 & 6

(N ardper)
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§ ﬁﬁVf’ aE - 0. A. NO. 313/2001
!’ QGuweaati Beach
'A,n - J ‘ '
IN THE MATTER OF 3
| Shri Prantosh Roy «os APPLICANT
~=Versus- '
Union of India & Ors. «es RESPONDENTS
- AND-

IN THE MATTER OF :

Written statement.on behalf of the Respondent
No. 7, Sri J. Ahmed in the aforesaid 0.A.
No. 313/2001

- WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO. 7

I, Sri J. Anmed, Divisional Forest Officer, Sonitpur
East Division, Biswanath Chariali do hereby solemnly affirm

and state aé follows 3 -

1 That I have been iépleéded as the Respondent No. 7
in fhe aforesaid 0.A. No. 313/2001. A copy of the said
application has been served upon me and I have perused the
same and understood the contents thereof. The deponent is
well acqguainted with the facts and circumstances of the case
and does not admit any allegation/averment made in the -
application which are not supported by records. Any State4
ment which is nétvspecifically admitted hereunder is to be

deemed as denied.
- A\
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(2)

2 _ That with regard to the statements made
in paragraphs 4,1 and 4.2 of the application, the.
answering respondent has no comments to make

thereon.

3. That with regard to the statements made
.in paragraphs 4,3 and 4.4 of the application, the
deponent does not admit anything not borne from
the records and further states that Rule 8 and 9
of the IFS (Cadre) Rules 1966 .are the admitted
position of 1law, However, it 1is pertinent to mention
herein that the State Govt. is the controlling
authority and the Govt., of Assam has not made
any Division-wise categorisation of cadre posts till
date, In fact, the Govt., of Assam has also filed
affidavits to this effect (i.e. mno division-wise
categorisation has been made for cadre posts) before
this Hon'ble Tribunal and also before‘ the Hon'ble
Gauhati High Court. 1In #iew of the same, the case

of the applicant is not maintainable.

The respondent craves leave of this
Hon'ble Tribunal tdvproduce, refer
to and rely upon the affidavit at
the time of hearing of the case.

con‘tdQ...OBOOOQC



(3)

4, . That with regard to the statements made in
paragraphs 4,5, 4.6, 4,7 of the application, the

aﬂswering respondent has no comments to offer and
' reiterates the sfatements made- in paragraph 3 herein-

above.

5. That the statements made in paragraphs 4.8
and 4.9 of the application being personalgrievances
of the applicant, the answering respondent has no

comments to offer.

6. | - That with regard to statements made in
paragraphs 4,10, 4.11 and 4,12 of the application, the
answering respondent states that he has already been
released from Haflong oﬁ 16.,8,2001 and has = assumed/
taken over chérge ‘as D.F.O., Sonitpur East Division,
Biswanath Chariali on 31.8.2001. In view -of the
same, intervention of this Hon'ble Tribunal in the

matter may prejudicially effect the answering Respondent. -

: Copiés of the release‘certificate
dtd., 16.8.2001 and the assumption of
charge»certificate dtd. 31.8.2001 are
annexed herewith and marked as

ANNEXURES - A and B respectively.

7. . That with regard to the statements made in
paragréphs 4,13, 4,14 and 4,15 of the said application, the

answering respondent states that Notification dtd. 27.7;2001

Contd... 4



" 49~ 7
(&) |
is bonafide and has been issued on the basis of the fact
that till date no Division-wise categorisation has been
made for cadre posts by the Govt., of Assam and hence -
the posfing of the answering Respondent is not illegal.
Further, as has been stated above, the answering
Respondent has already taken over éharge as D.F.O.
Sonitpur East Division, Biswanath Chariali on 31.8.2001
and any intervention Ain the matter by this Hon'ble
Tribunal will affect the deponent prejudicially, The
answering respondent further craves leave of this
" Hon'ble Tribunél to make 1legal verbal submission
on the points of 1law before this Hon'ble Tribunal

at the time of hearing.

8. That the answering respondent respectfully
‘submits that none of the grounds mentioned in
the application are valid grounds and there is
no merit in the contentions of the applicant

and the application -is liable to be dismissed.

And I wign this affidavit on this "
day of Japuary, 2002 at Guwahati.

 Jicjin Mt

DEPONENT
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